sarted that dam. I the information
is with the hon, Minister and he can
give it just now, he may do so.

Hafis Mehammag Ibrahim: As far
as my information goes, they have
not started it

Ranuway Accoments (CompENsATION)
Rurxs aAN» Rartway ProTecTION FoORCE
(AmMENDMENT) RULEg

The Deputy Minister in the Mints-
try of Rallways (Shri Shahnawax
Eban): I beg to lay on the Table . a
copy each of the following Rules:—

£i) The RBailwey .Accidents (Com.
pensation)  Rules, 1950 (as
amended uptodate) under sub-
section (3) of section 82J of the
Indian Railways Act, 1890
(Placed in Library, See No.
LT-10/62),

(1) The Railway Protection' Force
(Amendment) Rules, 1861 pub-
lisheq in Notification No G.S.R.
1432 dated the 2nd December,
1881, under sub-section (3) of
section 21 of the Railways Pro-
tection Force Act, 1857.

(Placed in Library, See No.
LT-11/62).

Orpers UNDER Essentian  Commonz-
TIES ACT

The Deputy Minister in the Ministry
of Food (S8hri A. M. Thomas): I beg
to lay -on the Table a copy each of
the following Orders under sub-
section. (8) of section 3 of the Essen-
tia]l Commodities Act, 1855:—

(i) The Indian Maize (Temporary
Use in Starch Manufacture)
Order, 1082 published in Noti-
fication No. G.S.R. 482 dated the

Sth- April, 1962, (Placed in
Livrary, See No. LT-12{62).
(i) The Rice (Madhya Pradesh)

Price Control (Third Amend-

ment) Order, 1962 published in

Notification No. G.S.R. 4638 dated

the 7th April, 1062, (Placed in
- Library, See No. LT-13|62).
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(iii) The Rice (Punjab) Second
Price Control (Second Amend-
Tent) Order, 1962 published in
Notification No. G.S.R. 464 dated
the 7th April, ‘1982, (Placed in

Library, See No. LT-14/62).

(iv) The Rice (Southern Zone)
Movement Control (Amend-
ment) Order, 19082 published in
Notification No. G.S.R. 474 dated
the 14th April, 1962, (Placed in
Library, See No. LT-15/82).

12.01} hrs.

REPORTS OF ESTIMATES
COMMITTEE

Secretary: The Chairman, Esti-
mates Committee (1081-62) present-
ed to the Speaker on the 31st March,
1962—

(1) Hundred and Sixty-Ninth
Report (Second Lok Sabha) on
the action taken by Govern-
ment on the recommendations
contained in the Ninth Report
oh the late Ministry of Educa-
tion ang Secientiic Research—
Secondary Education,

(2) Bundred and Seventieth Report
(Second Lok Sabha) on the
attion taken by Government on
the recommendations contained
in the Ninety-Sixth Report on
the Ministry of Rehsabilitation—
Eastern Zone,

(3) Hundred and Seventy-First
Report (Second Lok Sabha) on
the action taken by Govern-
ment on the recommendations
contained in the Seventeenth
Report on the late Ministry of
Education and Scientific Re-
search— University and Rural
Higher Education, and

(4) Hyupdred and Seventy-Second
Report (Becond Lok Sabha) on
the action taken by Govern-
ment on thée recommendations
cGntained in the Eighty-Eighth

on the Ministry of
Lgbour and Bmployment Part
11 Dijrector General, Resettle-
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‘ ment & Employment and
Labour Bureau.

The Speaker ordered printing, pub-
lication and circulation of these Re-
ports under Rule 280 of the Rules of
Procedure and Conduct of Business.

I lay a copy each of the four
Reports on the Table of the House,

12.02¢ hrs.
BUSINESS OF THE HOUSE
The Minister of Parlinmentary

Affairs (Shri Satya Narayan Sinha):
With your permission, I rise to

announce that Government business

in this House for the week commenc-
ing 23rd April, 1862 will consist of:

(1) Further discussion of the Rail-
way Budget for 1962-63,

(2) Discussion on the Motion of
Thanks to the President for his
Address to Parliament.

As Members are already aware, the
General Budget for 1862-63 will be
presented to the House at 5 pm. on
Monday the 23rd April, 1962

12.03 hrs.

RAILWAY BUDGET-—GENERAL
DISCUSSION

Mr, Speaker: Now we take up the
general discussion of the Budget
(Railways) for 1962-63. Time has not
yet been allotted by the Committee,
but there is a tentative proposal to
allot four days. Can I have any idea
of the time to be allotted? Or, we
might begin just now, ang then per-
haps the Business Advisory Commit-
tee would meet and decide what time

- is to be allotted to this.

Shri 5. M. Banerjee (Kanpur): Why
not decide it in the House?

The Minister of Parliamentary
AEars (Bhrl Satya Narayan Sinha):

APRIL 21, 1982 Budget-—General :ui

Discussion
Instead of days, why not fix it ia
houra?

Mr. Speaker: That would be all
right.

Shri Satya Narayan Sinha: Last
time 1 am told it was 1% hours.

Shri Surendranath Dwivedy
(Kendrapara): In this Parliament it
should be 20 hours.

Mr, Speaker: If it was 15 hours
before, unless there is something
special now, we can perhaps stick to
that. o

Shri Nambiar (Tiruchirapalli):
There is a new Minister.

Mr. Speaker: It is not enough
reason that the Minister is new and
therefore the time allotted should be
new.

Shri Prabhat Ear (Hooghly): There
is enhancement of the rates and fares.

Shri Warlor (Trichur): There are
many new Members also.

Mr, Speaker: That is all right. The
number is the same, whether they
are new or old.

Shri Daji (Indore): Last time it was
a lame duck session.

Mr, Speaker: I will allow an hour
or two more. That is because the
rates have been increased.

Shrimati Renu Chakravartty
(Barrackpore): May I point out one
thing? If the Minister of Parliament~
ary Affairs looks up the records he
will find that the time allotted last
year and the year before last was
much more, I think the allotment
was a little more last time,

" Mr. Speaker: 1f this has to be look-
ed into, I would prefer looking into it



